1/12.2,1996

)~

to the respbndents, Réspondeﬁt NO, 2 (Chief Works Manager

0.A, - 84/96

Hon'ble Mr, 'K.+D.S&ha, Member A)

Heard the learned counsel for. the'applicant
Shrl N. P, $inha, This uppllcatlon has been flled
by a retired Railyay Emplozee..The applicant herein
was initially appointed a8s Khala@si on 4.6.1958 in the
Rajlway Work Shop, Jamalpur, Eastern Railway and he
superénnuated on 30.11,1995 after 38 yedrs of service.
The submission is that the appiicant h3s not been:
granted pension and other pensiondry benefits which

is cdusing greet hardship. The le2rned counsel further

submits that the dpplicant had submitted a représentation

8s at Annexure-A/3 dated 26,12,1995 in this connection

a@nd @ lawyers notice was also sent to the respondents

ds &t Annexure-f:/4 dated 5.1 1996 regarding non-

payment of retlrment benefits to the applicant. But
there has been no response from the respondents so far,
2, ‘Consicdering the subm1551ons and the avernents

made in the.app11CGtion, I am of the view that this

\.

applicétion can be disposed of bylgiving a direction
Locomotive Workshtp, Eastern Railwdy, Jamdlpur) to
dispose of the.represeﬁtation as - at Annexure-i/3
dated 26.12,1995 and lawyers notice at Annexure-A/4
dated 5.1.1996 by reasoned and speaking arder.

Accordingly, I hereby direct the Respondent No, 2 to

- dispose of the representation at Annexure-A/3 dated

*26.12.1995 and lawyers notice at Annexure-A/4 dated

5.1.1996 regdrding non-payment of retirement benefits
(s . :

to the applicént byAreasoned and spedking order within

@ period of two months from the date of communication
i P.T, O,
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.of this. order.,'hhe retlrement benefits,
| admsSible undér the Rules/have not be=en"'p'aild
9 eﬂ.%i-e-r, payment of the M should be né
forthﬁith With tms observation, the|a)
is diSposed of.
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